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CE s lit 	ALIV1 INI 	 B' N , ILL AHA13 AD B 	. 

• 

vil Contempt Petition No. 990 of 199 

IN 

egistraticn 0.A. No. 477 of 1993 

?rakes 
	 Appli J41 

kiersus 

CAIrdev Singh and others 	• • • 
	 Resoo dents. 

• • • 

Hon. M. S. Das Gtpta, Member 
Hon. Mr, T.L. Versa, Member (J 

( By Hon. Mr. S. Das Gupta, Me ber(A) ) 

this contempt petition No. 990 ►f 1993 

in U. . No. 477 of 1993, the petitioner ,con ends 

that he respondents have committed contempt of 

court 111 violating tie interim order dated 3J.3.1993 

passe by this Tribunal in O.A. do. 477 of 1993 

direc ing the respondents that in the meantime, the 

order of termination of the petitioner dad 15.2.1993 

may n ►t be implemented. 

In their ccunter affidavit, the respondents 

114"2- 

tated that they iteve not aware of the fact that 

ibunal had granted stay of the termination 

. They received the copy of the said order by 

from the applicant on 6.4.1993 only JJ1thc)ugh the 

nated 

e order, 

the espondents had allowed the applicant to join 

his uties as ,Alork—charged SafaiWala* on t e terms 

and onditions already stipulated in the riginal 

,■■1111 

2. 

have 

the 

order 

post 

sery ces of the applicant were already ter 

. 31.3.1993. However, on receipt of t 
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offer of appointmen.L and th e applicant haS joined 

duty .t Aakashwani  hansi w.e.f. 18.9.i993. 

0 above, we are pf the levy 

ntempt petitic 

•644-4 
mber(J) 

(0 February, i  

or deliberate violstion 

nterim order dated 30.3.1993. 

n is, therefore, dismis er% 

In view of ti 

has been no :vi 

s Tribunal's i 

994. 

3. 

there 

of th 

The c 

lYj 

Dated. 

n.u.) 


